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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 143 OF 2024

IN THE MATTER OF :

Dr. Gaurav Thakral

~.Applicant

Versus
State of Uttar Pradesh & Ors. ...Respondents
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UPPCB
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UPPCB after inspection.
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respondents to UPPCB
5. Annexure R4 - Photograhps showing placement of |}f)- 26
dustbins and plantation work undertaken by answering
respondents.
6. Annexure R5 - Copy of acknowledgement receipts 23-3°
issued by shopkeepers.
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Dated: 24.07.2024 Email:- tiwariamit22@yahoo.com
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 143 OF 2024

IN THE MATTER OF :
Dr. Gaurav Thakral ..Applicant
Versus

State of Uttar Pradesh & Ors. ..Respondents

REPLY ON BEHALF OF THE RESPONDENT NO. 5 & 6 IN COMPLIANCE
TO ' THE ORDER DATED 24.05.2024 PASSED BY THIS HON'BLE
TRIBUNAL.

RESPECTFULLY SHOWETH:

1. The captioned petition is pending adjudication before this Hon’ble
Tribdnal. The applicant feeling aggrieved by the Municipal Solid Waste
disposal had sent a letter directly to this Hon'’ble Tribunal which was

regiﬁtered as an Original Application.

2. lThis Hon’ble Tribunal vide order dt. 23.04.2024 issued notices to

authfprities concerned and also constituted a joint committee to verify the
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factual position and to take appropriate remedial action. The relevant part of

the order dt. 23.04.2024 is reproduced hereinbelow:

5. In view of the averments made in the application, we also
consider it appropriate that a Joint Commilttee be constituted to verify
the factual position and take appropriate remedial action. Accordingly,
we constitute Joint Committee comprising of representatives of
Municipal Corporation, Gautam Budh Nagar, Central Pollution Control
Board, Uttar Pradesh Pollution Control Board and District Magistrate,
Gautam Budh Nagar and direct the same to meet within one week,
undertake visits to the site, look into the grievances of the applicant,
associate the applicant and representative of the concerned project
proponent, verify the factual position and take appropriate remedial
action by following due process of law. The Uttar Pradesh State
Pollution Contro} Board will be the nodal agency for coordination and

compliance.”

3. It is submitted that this Hon’ble Tribunal vide order dt. 24.05.2024
impleaded answering respondents and the project itself and directed to file
its reply/objection to the report submitted by the UPPCB and the District

Magistrate, Gautam Budh Nagar.

4. That accordingly, in compliance to the directions of this Hon’ble

Tribunal, the present reply is being filed on behalf of the newly impleaded
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respondent No. 5 & 6 i.e. M/s Gaursons Hi-Tech Infrastructure Private
Limited, Gaur Biz Park, Plot No. 1, Abhay Khand II, Indirapuram, Ghaziabad-
201014 and City Plaza, Commercial Pocket C-2, Gaur City, Plot No. GH-01,
Sector-04, Greater Noida, Gautam Budh Nagar through its Developer M/s

Gaursons Hi~ Tech Infrastructure Private Limited, respectively.

5. It is submitted that in compliance to the directions of this Hon'ble
Tribunal, an inspection was undertaken by the joint committee on
17.05.2024 in the premises of the respondent no. 6 in the presence of the
petitioner. It is pertinent to mention here that even prior to the inspection
by the committee, necessary steps were being undertaken by the answering
respondents to ensure that the environment safety standards are being

followed. The letter dt. 16.05.2024 issued by UPPCB regarding inspection is

Annexure R1.

6. It is submitted that earlier the waste generated was being collected by
the authorised agency. The waste generated from source was collected at a
place from where authorised agency used to pick the same. It is submitted
that the grievance of the applicant with respect to foul smell has been
addressed and the Organic Waste Converter (OWC) machine of 250 kg is

consistently and effectively being operated on a regular basis within the
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project complex as per the Solid Waste Management Rules 2016 and
approximately 60-70 kgs wet waste is being routinely processed through the
OWC machine, which consistently generates approximately 10-15 kgs of
organic compost. This compost is subsequently utilized within the project's
gardens and horticulture activities. That this fact has also been observed by

the joint committee in its report.

7. That is submitted that a Logbook is also being maintained regarding
quantity of daily generation, duration of operation of OWC per day, electricity
consumptions per day and disposal of MSW (dry and wet) in project. In view
of logbook, total quantity of waste is 340 kg/day (dry-270 kg and wet-70 kg)

and OWC machine capacity is 250kg/day.

8. It is submitted that since the inspection was done in the presence of
the complainant and the issued raised were addressed by the answering
respondents, the complainant has also expressed its satisfactions towards

the same.

9. It is submitted that consequent to inspection, a letter dated
17.05.2024 Annexure R2 was issued to the answering respondents by the
UPPCB wherein the observations made by the committee were

communicated which are reproduced in English as follows:
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"It /s noteworthy that according to the quantity of municipal solid waste
generated by the said complex, the complex is covered in the category of
bulk waste generator. The Solid Waste Rules, 2016 prescribe duties ‘&
responsibilities for bulk waste generator projects. It is mandatory for the
complex to discharge the duties & responsibilities mentioned in thé Solid
Waste Rules, 2016. The details of the recommendations given by the

committee during the inspection are as follows-

» Project proponent shall ensure to provide adequate numbers of dust

bins for effective collection of MSW generated from the complex.

» Shops keepers shall ensure segregation of waste at source in dry and

wet dust bin separately.

» Project proponent shall ensure operation of OWC machine effectively

on regular basis to avoid any foul smell problem in future.

» Project proponent shall insure proper disposal of dry waste through

authorized vendor of Greater Noida Industrial Development Authority.

Therefore, in view of the above, you are directed to ensure that the

compliance report of the above points and the Duty & Responsibility
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mentioned in the Solid Waste Rules, 2016 is sent to this office within 01 week
of receipt of the letter. Otherwise, the report of action being taken against
the project/complex as per rules will be sent to the Board Headquarters, the
complete responsibility of which will be of the project and the officials

responsible for the project.”

10. It is submitted that answering respondents after ensuring strict
compliances of the directions passed and relevant laws, vide ietter dt.
22.05.2024 submitted its compliance report to the UPPCB. Tt is submitted
that in compliance to the first recommendation, the answering respondents
have ensured that a comprehensive waste management system is put in
place. That the four dustbins are placed on every floor of the premises and
a total of 20 dustbins are placed across the entire building complex. That the
dustbins are in confor_‘mity with the requirements for segregation of dry and
wet waste. At the same extensive planatation has been undertaken by
planting aroud 500 saplings in the complex itself. Plants have also been
placed on each floor. The copy of the reply sent by the anéwering respondent

to UPPCB is Annexure R3. The photographs are annexed as Annexure R4,

11. It is submitted that in compliance to the second recommendation, the

answering respondents have undertaken comprehensive steps to make the
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shopkeepers of the premises aware of the requirement to segregate
waste at source into dry and wet dustbins separately. That an
acknowledgement of the receipt of the reminder by the shopkeepers is

attached herewith as Annexure R5.

12. It is submitted that in compliance to the third recommendation, the
answering respondents are ensuring that the Organic Waste Converter
(OWC) machine is consistently and effectively operated on a regular basis
within the project complex as per the Solid Waste Management Rules
2016. As submitted above, approximately 60-70 kgs wet waste is being
routinely processed through the OWC machine, which generates
approximately 10-15 kgs of organic compost. This compost is being
utilized within the project's gardens and horticulture activities. It is
submitted that the answering respondents stay vigilant to ensure the
continual and proper functioning of the OWC machine to avoid any

potential odour issues in the future.

13. It is most respectfully submitted that in compliance to the fourth
recommendation, the answering respondents submit that the disposal of dry
waste generated from the complex is regularly being deposited with the

authorized agency of the Greater Noida Industrial Development
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Authority. The answering respondents undertake to ensure compliance of

environmental laws.

PRAYER

It is, therefore, respectfully prayed that since answering respondents have

ensured compliances and have taken remedial actions, this Hon'ble Tribunal

may be pleased to disposs off the present application. Or such other order

as deem fit be passed in the interest of justice.

Dated: 2507.2024

FILED BY:
1

W

it Tiwari
Counsel for the Respondent No.5
48, Lodhi Estate, New Delhi-110003
Mob:+91-8527271621

E-mail:- tiwariamit22@yahoo.com
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 143 OF 2024

IN THE MATTER OF :
Dr. Gaurav Thakral ...Applicant

Versus

State of Uttar Pradesh & Ors. ...Respondents

I, Divyanshu Srivastava, S/o Sh. Dinesh Chandra Srivastava, having office
at Plot No-1, Abhay Khand 2, Shanti Vihar, Abhay Khand, Indirapuram,
Ghaziabad, Uttar Pradesh aged about 32 years, do hereby solemnly affirm
and declare as under:-

1. That I am employed in respondent no.5 and 6 and have been duly
authorized to file the reply. I am well conversant with the facts and
circumstances of the present case as per official records and I am able to

depose and swear this affidavit.

2. That the accompanying reply has been drafted by our counsel under
my instruction. The facts therein are true to the best of my knowledge based

on official records and nothing has been concealed therefrom.

?

N
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DEPONENT
VERIFICATION:

I, the Deponent do hereby solemnly affirm that the contents of the present
affidavit are true and correct to the best of my knowledge and belief and

nothing material has been concealed there from and that no part of it is false.
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To Dated- 22.05.2024
Uttar Pradesh Pollution Control Board.

A-1, First Floor, Commercial Complex Bita-2.

Grater Noida Goutam Budh Nagar.

Subject :  In response to your letter dated 17.05.2024 bearing reference number 18L/NGT-77/24 23-

04-2024 in compliance with the order dated 23.04.2024 passed by the Hon'ble National
Green Tribunal in QA 143/2024 in the matter of Dr. Gaurav Takra} vs State of U.P and

others.

Respected Sir,
We are writing in response to your letter dated 17.05.2024, referenced above. At the outset we wish to

clarify that in the above referenced OA 143/2024 M/s. Gaursons Promoters Private Limited, which is our
group company, has mistakenly been referred to as the developer of the project ‘City Plaza’ located at
Commercial Pocket-C2, Gaur City, Plot No. GH-01, Sector-4, Greater Noida, Gautam Budh Nagar.
However, the concerned project is being developed by Gaursons Hi-Tech Infrastructure Private Limited
and as such the clarification, requested by your good office, is being provided on the on the letterhead of
the undersigned developer company.

With respect to the observations made by your good office following the inspection conducted at our
project “City Plaza”, on 17.05.2024, we are hereby submitting the para wise responses to provide the
necessary clarifications and details as requested by your good office:

1. We have ensured comprehensive waste management. There are four dustbins on every floor. A total
of 20 dustbins are there across the entire building complex. The dustbins are in conformity with the
requirements for segregation of dry and wet waste. The relevant photographs in support of the same
are being annexed herewith as Annexure 1.

2. We have already informed and made aware the shopkeepers of the requirement to segregate waste at |

source into dry and wet dustbins separately and we have again reminded them of these requirements
pursuant to your letter. An acknowledgement of the receipt of the reminder by the shopkeepers is
attached herewith as Annexure 2.

3. The Organic Waste Converter (OWC) machine is consistently and effectively operated on a regulax
basis within the project complex as per the Solid Waste Management Rules 2016. Approximately 60-70
kgs wet waste is being routinely processed through the OWC machine, which consistently generates
approximately 15-20 kgs of organic compost. This compost is subsequently utilized and applied within
the project's gardens and horticulture activities. In addition, we remain vigilant to ensure the continual
and proper functioning of the OWC machine to avoid any potential odor issues in the future,

4. The disposal of dry waste generated from the complex is regularly being deposited with the authorized
agency of the Greater Noida Industrial Development Authority.

We humbly submit that we have been diligently observing all the relevant rules and regulations and we
trust that the clarification provided, along with the documents on record, adequately addresses your
inquiries.

Should you require any further information or clarification, please do not hesitate to contact us. We
appreciate your guidance and cooperation in this matter.

Infrastructure Private Limited
Hi-Tech infrastructyre Pyt, Ltd.

For Gaursons Hi-Te
For Gaurs

- Authorised Signatory

Authorised Signatory

BAUR FAS 1 iDiOUb BUILDMART PRIVATE LIMITED
Rt T g Y%7, Gaur Biz Park, Plot No.-1, Abhay Khand-iI, Fndlrapuram,GhaZIabad 201014 (U.P) Indla

e ’x U452{)QDL201 6PTC298153 | .51 +91-120-434 3333 pant ~1800 180 3052
i customercare@gaursonsindia.com ]r . gaursonsindia.com
GAEATER NDIOA (wssn ) L5 101, st Floor, Ashlsh Comm Complex Plot No-2/3, LSC New Rajdhani £nclave, Dethi-110092

R?:.AL ESTATE l RETA!L ] EDUCATIDN ] HOTELS | NBFCI CONTRACTING | SPGRTS | ENERGY
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Page no.-1

G URS

iP Estates Pvt.Ltd.

City Plaza, Gaur City-01, Greater Noida West
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Page no.-1

G URS

IP Estates Pvt.Ltd.
City Plaza, Gaur City-01, Greater Noida West

Dated:-18/05/2024
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et GURS

your own world

CERTIFIED TRUE COPY OF THE EXTRACTS OF THE RESOLUTION
PASSED IN THE MEETING OF THE BOARD OF DIRECTORS OF
GAURSONS HI-TECH INFRASTRUCTURE PRIVATE LIMITED, HELD ON
THE 05™ DAY OF JULY, 2024 FROM 10.00 A.M. TO 10.20 A.M. AT THE
CORPORATE OFFICE OF THE COMPANY AT GAUR BIZ PARK, PLOT NO-
1, ABHAY KHAND-II, INDIRAPURAM, GHAZIABAD, UTTAR PRADESH

201014

“"RESOLVED THAT Mr. Divyanshu Srivastava S/o Sh D.C. Srivastava,
Authorised Signatory of the company whose specimen signatures duly attested
are appended below, be and is hereby authorized on behalf of the company to
appear before Supreme Court, High Court, or any court of Law, attend hearing
give statement /undertaking / affidavit / reply/ vakalatnama and sign all
documents/letters in respect of law matters as and when required by the
Company.

'FURTHER RESOLVED THAT Mr. Divyanshu Srivastava Authorised Signatory
of the company be and is hereby authorized to sign, execute, all the
documents, papers etc. as may be required for the above said purpose

RESOLVED FURTHER THAT this resolution will be valid till Mr. Divyanshu
Srivastava is in employment of the company.

Certified true copy
For Gayrsons Hi-Tech Infrastructure Private Limited

~

an edllnfrashudulerlw
- Anj$ erma = ‘
- (Company Seratang) iy

!i_, M.No-F7362 M.No- F7362
Plot-67, Gyankhan-I1I v /
Indirapuram, Ghaziabad
(Signed and accepted)
(Divyanshu Srivastava)

For Gaursons Hi-TWm Pyt Lid. A

(Sig.ne}gﬁﬁlAtt

(Anjgfi"?i‘gﬁ.%%gg A /

A

Y

GAURSONS HI-TECH INFRASTRUCTURE PRIVATE LIMITED
Corp. Off.: Gaur Biz Park, Plot No.-1, Abhay Khand-Il, Indirapuram, Ghaziabad - 201014 (U.P) India
CIN: U45201DL2006PTC145526 | Tel: +91-120-434 3333 | Toll Free:1800 180 3052

GAUR c”-Y E: customercare@gaursonsindia.com | W: gaursonsindia.com

Regd. Off.: 101, 1st Floor, Ashish Comm, Complex, Plot No-2/3, LSC New Rajdhani Enclave, Delhi-110092
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